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Central Administrative Tribunal, Principal Bench

CP No, 267/2002
0A No. 502/2000 -

New Dslhi, this.the 17th day of % ptembsr, 2009

Hon'ble Shri S, A, T,Rizvi, Member (A)
Hon'ble shri Shanker Raju, Member (J)

M N, Sivasubramani an

Economic Adviser

Department of Chemicals and Retrochemicals
343 A, Shastri Bhawan,

New Delhi- 110001,

«ee.. applicant,

(Applicant in person )

Brsus

1. . Sri K, Kosal Ram
Secretary
Mnistry of Urban Development
Nirman Bhawan
New Delhi-110001,

2, Ms, Achala Snha 0
Director
Oirectorate of Estates
, Mnistry of Urban Development
g Nirman Bhawan

New Delhi-110001,

«+.. Respondents,

(shri R, N, Singh, Advocats )

rder (Omal})

By Shri S, A T,Rizvi, Member (A)

°

The alleged non compliance of the following directions

" issued by the Tribunal on 02,03.2001 in 0A 502/2000 Forms the

basis of this Contempt Petitiong- ' <
> "(i) The impugned cancellation orders issued by the
- respondents dated 22,10,1999 and 27,10,1999 can-
§ celling the allotment of the guarter in qua stign

ii)

as well as imposition of penal rent and damages
aré guashed. and set aside, The @pplicant shall

be liable to pay normal rent and other Charges
For the relevant period as per the relevant rules,
With regard to the claim of the applicint For
Compensation, that relief is rejected, towever,
in the facts and circumstances of the cCase, 8
deem it rit to award costs of Rs, 2000/~ (Rupees
two thousand only ) in favour of the applicant and
against the respondents, °

e arned counsel appearing on behalf of the respondents has

placed before us a copy of a letter dated 12,7.2002 issued by

the respondents which goés to show that in accordance with the

dirsctions

of this Tribunal the lestter dated 22,10.1999 has

H has also placed before us a Copy
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of another letter dated 15,7,2002 which would show thet t he—cost
imposed has abso been paid, As regardsthe quashment of the
rBSpondenté' order dated 27,10,1999, the leasrned counsel
appeé aring on behalf of the reépondents submits that sincs the
aforesaid order also stands quashed by the order of t he Tribunal
there is no particuler need on ths pért of the r espondents to
issue a formal cancellation letter, 'According to him as dirscted
by the Tribunal the petitioner shall be liable to pay a normal
rent and other charges for the relevant period in accordance
with the relevant rules, However, éince t he petitioner
apprehends action in accordance with the aforesaid order

dt,.27,10,1999 which has been quashed ‘and set aside, the

learned counsel for the respondents undertakes to have a lstter

~ /shyam/

issued by t he respondents tﬁ the effect that t he said order
dated 27,10,1999 would st and canéelled/uithdraun. Tha order
will be passed by the respondents on the lines on thQh.a
similar order has besn passed on 12,7,2002 in respect of t he
respondents!' order of 22,10,1999, uithin tuo weeks from the
date of receipt of a copy of thié order,

We have considered the submissicns made by the petitioner
in person and find that in view of the action already taken
by th? respondents and the action promised to be takeﬁ as
above, the pmesent CP will not survive. In any case, there
is no wisper of contumacious or QillFul disobzadience of the
orders of this Tribunal, The present CP is accordingly

dismissed, Notices issued are discharged,
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(Shanker Raju) (S.A.T.Rizvi)
Me mber (J) o Me mber (8)




